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CENTRAL ADMINICTR ATIVE DQIBUT\T\‘_ ’ LLLAHABAD

4.\‘ 8l

LUCKNOW CIRCUIT BENCH.

Contempt Petition No, 6 of 1990 (L)
IN
Reqgistration T.A. No.1105 of 1987 (L)
Dinesh Chandra Misra o3 oo Applicant
Varsus
V. K.Agarwal & Another ..... Opposite Parties,

"von.Justice Kamleshwar Nath,V.C.
Hon. K. Obayva, Member (a)

(By Hon. Mr,Justice K.Nath, Wuillla )

Thie application under Section 17 of the
Administrative Tribunals Act, 1985 is for punishing
the opposite parties for 2lleged disobedience of

this Tribunal% judgement dated 24,10.89 in T.A.

No. 1105 of 1987.

2 It would appsar from the judgement that the

Py

petition had to be filed because the applicant was

revarted from the post of Head Ticket Collector to the

post of Ticket Collector and was also required to

appaar at a suitability test examination. The Tribunal
quashed the rcversion order, Annexure-9 dated 23,12,82

and also dirscted the oppocite parties to the petition

to regularise the cervices of the applicant as Head
Ticket Collector in accordance with law. and also to
grant him such consequential benefits as may be
admicsible to the applicant,

s It i= not disputed that after the judgement

S i

of this Pribunaljthe applicant had not been postad to

lower post of Ticket Collector., There is no discbediend
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therefore in so far as the order quashing reversion

is concernad,

4. The grievance of the applicant is that his

regqulariecation as Head Ticket Collector should have

w

been made cffective from 1.7.81 and not from 1.,1.84 as
done by order dated 2,2.90, Annexure-3 which purports
N e . . . .
to be order of the opposite parties in compliance

o
of the judgement of the Tribunal, The l:arned counsel
for the applicant says that in paras 8 & 9 of the
judgement it had been indicated that there was a
circuler of the Ra2ilway Board under which regularisation

be done with effect from the date of completion

Q

was t
of 18 months of Adhoc cservice and since the applicant
had been promcted Adhoc as Head Ticket Collactor on
1.1.80 he should have beaen regularised as such with
effect from 1.7.81. The important angle to be taken
care of is that in contempt proceedings what has to

be seen is the compliance of the judgement of the
Tribunal as it stands and not from what follows from
the judgement. Although the judgement refers to the
circular of the Railway Board which appears to have
mentioned that regularisaticn may be done from the

date of completing 18 months Adhoc service, ;Fhe
judgement itself does not say that the applicant must
be reqularised with effect from 1.7.81. The judgement
only said that the applicant will be reqularised

in accordance with law, What the law is)has been
indicated, according toO the ovposite parties' understan-

ding/in the alleged order of compliance, Annexure-3,
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Whether the appreciation of law has been correct or
not is beyond the scope of contempt proceedings beCause
contempt in order to be punishable must be deliberate

J J

and intentiocnal. Wherever a bonafide doubt about a

legal position arises,it cannot be =aid that the
administrative action is in deliberate or intentional
violation of the judgement of the Tribunal, The
applicant may have his cause separately by another
application under Section 19 of the Administrative
Tribunals Act, 1985; but the controvergy on this

(o8

point is outeide the sccope of contempt proceedings,

B The learned counsel for the @pplicant further
says that the placement of the applicant in the grade

of Rs.330=-560 by the compliance of the order, Annexure-3
is incorrect. The contention is misconeeived,
Annevure-3 cleérly mentions that the applicant was being
regularised in the upgraded post of Head Ticket Collector
in the grade of Rs. 425-640(RS) . The reference to the
grade of Rs,330 - 560(RS) is not for fixaticn of his
salary in the post of Head Ticket Collector but is omly
an indication of his seniority which has been taken

into account for the purposes of reagularisation amnd

further promotion,

6, We are satisfied that no case for contempt

has been made out., The petition is dismissed,

&

i

WAA (\ / v
?ﬁ?/ Vice Chairman




FEFORE WHE CENTRAL ADMINISTRATIVE TRTBUNAL, ALLAHABAD
CIRCUIT BENCH AT LUCKNOW.
Contempt Petition No. (. of 1990((

n o
TA Jlos |0 (7
Dinesh Chandra Misra .. «ee. Applicant/
. Petitioner,
Versus N
V.K, Agarwal & another ,, «ess Opp.Parties,
INDEX
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1. Memo of Cont_empt Petition 1 to 8

2. Annexure No,1:Copy of Judgment of o+ 1
this Hon'ble Tribunal, ' /@ !=

3. Annexure No.2:Receit of the judg- ' ,
ment & order of the 11 te /[ &
Hon'ble Tribunal,

4, Annexure No,3:TMPUGNED NOTICE dated } p
‘ 2,2.1990, issued by 1 To 14
opp.party no,2,

. Annexure No.,4:Letter dated 23,12,82, — \4 -2«

. Annexure No,5:Letter dated 3,3.84, > | t.D
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5
6
7. Annexure No,6:Letter dated 28,5.84. = =2 Y« 2 Y
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. Affidavit > 5”}%,,2 W,
9., Vakalatnama )

D
AR A
LucknowiDated: =3 R

Feb, 19 »1990, Advocate,
e Counsel for the Applicant/
7= Petitioners,
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BEFORE THE CENTRAL ADMTNTSTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH AT LUCKNOW,

Contempt Petition No, (_ of 1990.@)
m
75 eos | 07 (7)

Dinesh Chandra Misra son of Luxmi Narayan

Misra resident of 14, Hardo? Marg,Chowk,

‘Lucknow,

«sss Applicant,
Versus .

1. V.K., Agarwal,Divisional Railway Manager,
Northern Ratlway,D,R,M, Cffice,Hazratganj,
Lucknow,

2. Raghu Ram, Senfor Divisional Personnel Officer,
D.R.M, Office, Northern Railway, Hazratganj,
Lucknow,

ee.. OppeParties,

CONTEMPT FETITTON UNDER SECTION 17(3)(a)

OF THE ADMINISTRATIVE TRINUNAL ACT,1985.

The above named applicant most respect-

fully begs to sutmit as under :-

y That one writ petition No, 10 of 1982 -
Dinesh Chandra Misra Vs, Union of India and anothers
was filed in the Hon'vle High Court, Lucknow Bench,
Lucknow against his revées$ion order dated 2?.12.1982

from thepost of Head Ticket Collector and also



for regularfsation of h's services on the post
of Head Ticket Collector in which the opposite
parties of the present Comtempt Petition were also

impleaded as opposfte party no, 2 and 3 respectively,

8 That the sa‘d reversion order of the
applicant was stayed by the Hon'ble High Court
at the time of admission of the writ petition and
A subsequently the safd writ petition was transferred
to this Hon'tle Tribunal under Sectfon 29 of the
Central Administrative Tribunal Act, 1985 for

disposal of the writ petition.

s That after hearing both the parties
at length this Hon'ble Tribunal was pleased to
allow the petitfon of the applicant quashing the

s reversion order of the applicant dated 23,12,1982
vide its judgment dated 24,10,1989 with the

following observations:-

"Application s allowed and the order
dated 23,12,1982 conta‘ned fn annexure 9
of the reversion of the applfcant is quashed,

//\;;“.“ﬁiid\‘ The opposite parties are directed to regu- |

/7%;A3 R ‘{;g\\ larise the services of the applicant as

:fﬁl j%‘ ‘;;' Head Ticket Collector in accordance with

‘\ lf \;yizfﬁ,;ff/ law, They shall also granted to him such

§§§;1 . ;fEQ?i consequential benefits as may be admissible

to the applicants, Opposite partfes will
comply with this directions within 3 months

4 ‘ from the date of receit of the copy of
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/3 /

this order, Parties shall bear thetr

costs, "

4L,  That the satd judgment passed by this
Hon'tle Tribunal was submitted by the applicant
himself to the opposfte parties on 31,10,1989
alongwith an application to regularise the services
of the applicant in the light of the Smmthie order
and directions of this Hon'ble Tribunal, The said
order was recetved by the opposite parties on
31.10.1989 and an endorsement of receiving the
order was made on the applfcatfon of the applicant
on 31,10,1989, A photo copy of the judgment of
this Hon'ble Court as well as receit of the same

are filed herewith as Ahnéxufe'Nb; 1 and 2 respect-

fvely to this petition,

B That 1t fs noteworthy to mention here
that the order of this Hon'ble Tribuanl was received
by the opposite parties on 31,10.1989 and they have
to comply with the directions of the Jjudgment ‘
within 3 months, but sorry to say that the opposite
parties willfully and knowingly dis-obeyed and

flouted the directions of this Hon'ble Tribunal

%\, by not regularising the services of the applicant

= %\

}w*thfn«three months i,e, by 31st January, 1990
j:}which s clear violation of the directions of this
Hon'ble Tribunal and is Ita¥X® xuhé’contemptuous

in the eye of law,

6.  That the opposite parties fssued a
notice on 2nd February, 1990 in which the applicant
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has been given promotion to the post of Junior
Tnspector of Ticket in Grade of &, 550-750 (R.S.
1600-2660) and posted to the applicant at Varanasf
ind4cating that notfce, Tt has been passed in
terms of the directions and orders of this Hon'ble
Leurt Tribunal passed on 24,10,1989, A photo copy
of the satd notice is filed herewith as Annexure

No, 3 to this petition,

A -
7. That after going through the said

notice, 1t s ample clear that the opposite parties

have not complied with the directions of thisg

Hon'ble @ribunal and issued the safd notice in a
willfully dis-obidience with the directions of
this Hon'ble Tribunal and thus has/committed gross

contempt of this Hon'ble Tribunal,

8. That it will not out of place to
mention here that as per directfons of this Hontble
Tribunal the services of the applfcant on the post
of Head Ticket Collector should be regularised
wafter completion of 18 months service with further
ﬂi:f | ,1ffonsequent*a1benof‘ts to the higher post, Tt is
i::‘ )fi' o further submitted that it {s admitted case of the
N J‘_part*es that the applicant was promoted to the
4 post of Head Ticket Collector w,e,f., 1.1.1980 in
< Grade 425-€40 and have completed 18 months regular |
working on 1,7,1981 and his services on the post

of Head Ticket Collector will be regularised on

y 1.7.1981 in Grade 4,25,680 and he wi1l be ent*tled
-~ﬁ~> for further promosions accordingly,
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9. That the promotion order of the
applicant 7ssued by the opposite partiest in their
notice dated 2,2,1990 they have regulasrised
servfces of the applicant in lower grade of T,T,E,
n Grade 330-560 and regularise his service on
the post of Head Ticket Collector w,e,f. 1,1.1984
 and further given him one promotion to the higher
grade of Junfor Tnspector of Ticket on 2,2.1990
which is utter violation of the judgment and
direction of this Hon'ble Court and, as such the
opposite parties hagecommitted dis-obidience
knoweingly and willfully of the judgment and
direction of this Hon'ble Tribunal and have made
themselves liable for punishment for comm*tﬁ&%fﬁ

contempt of this Hon'ble Tribunal,

10. That as per the directions of this
Hon'bleTribunal the petftioner-applicant should
haveéﬁiéﬁlar*sed on thepost of Head Ticket Collector
w.e.f, 1,7.1981 and subseqnently should be given
further consequential benefits for the promotion

to the higher post and he should placed in grade
700-900 (R.S. 2000-3200) on the post of Chief

-
—

Tnspector of Tickets from the date of gestructql’ 0
f.e, on 1,1,1984, but by not giving this benefit

to the applicant, the opposite parties nos, 1 and 2
have commited gross contempt of this Hon'ble

Tribunal,

11, That it is worthwhile to mention
brem
here that the persons who have/promoted on the

post of Heagd Ticket Collector in Grade %, 425-640
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vide order dated 23rd Decernber, 1982 and other

e
N A0

persons who haveZﬁf&méted on the post of S,T,E,
in Grade 425-640 w.e.f, 3.3.1984 i,e, mgeh after
the promotion of the applicant, were promoted in
higher grades and at present are working on the
post of Chfef Tnspector of Ticket in Grade

., 700-90 (R.S. 2000-3200) since about 1.1.,1984,

Tt is also noteworthy to mention here

that Sri U.R, Tiwari who was promoted as Head
Ticket Collector on 23,12,1982 was aga’n promoted
to post of Chief Inspector of Tickets in Grade
700-900 (R, S. 2000-3200) w.e,f. 28,5.1984 who was
and 1s admittedly junior to the petitioner and [42a}
promoted to the post of Head Ticket Collector

after regularisation of the applicant fi,e, 1., 7.1981,
The photo stat copies of the sa‘d letters dated
23,12,1982 and 3,3.1984 and 28,5,1984 are filed

nerewith as Annexure Nos, 4,5 and 6 to this petition.

12, That on the basis of the averments
made in theforegoing paragraphs it 1s ample clear
that the persons promoted after the regularisation
of the applicant on the post of Head Ticket
Collector, have been given promotions to the post
of Chief Tnspector sm&t of Tickets from 28.5.198u;gg%:
inspite of clear directions and iudgment of this

MR A g T

Hont'ble Tr*bunalif /the services of the
applicant on the post of Head Ticket Collector in

Grade 425-640 have been regularised with effect
from 1,7,1981 1,e
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the post of Chief Tnspector of Tickets for which
he has been declared legaliy entitled by the
findings of thisHon'ble Tribunal, and as such the
opposfte partfeshave dis-obeyed, neglected and
d4s-h§goured the orders of this Hon'ble Tribunal
which 1S clear from the notice 7ssued by the
opposite parties dated 2;2.19901conta*ned in
Annexure No, 3) and as such they have knowingly
and willfully "flouted the orders of this Hontble
Tribunal and have committed gross contempt of

this Hon'ble Tribunal,

13, That 't will hetbe pht of place to
mentfon here that the said reversion order dated
23.12,1982 was stayed by thés Hon'ble High Court
vide its order dated 2 —;— 3 , but inspite of
the satd stay order the applicant was throughout
harassed by the oppostte parties *n not constdering
the candidature of theapplicantfin’further promotions
to the higher post along wigh the others and the
applifant was contfnuously prevented by the -

opposite parties no. 1 and 2 for his legal rights

4. for further promotion to the higher post along

with theother employees ti11l the date of the
decision of the claim -etition by this Hon'ble
Tribunal whfich clearly shows that the opposite
parties were and are adament not to obey the orders
of the higher courts of Jjustice of the State ang
have continuously harassing the applicant by not
providing him his 1égitimate and legal right for

promotion to the higher grade,
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14, That seeing the notice of promotion
of the applicant dated 2,2.1990 said tobe passed
n compliance to the orders and directions of this
Hon'ble Tribunal issued by the opposite party no, 2,
it 1s clear that the same has been issued in gross
contempt of this Hon'ble Tribunal by not obeying the
clear directfons of this Hon'ble Tribunal and thus
have made themselves tobe punished for comm?tted

contempt of thfs Hon'ble Tribunal,

Pray é r

Wherefore, it is most respectfully
prayed that this Hon'ble Tribumal may kindly be
pleased to punish the opposite parties for committing
comtempt of this Hon'ble Tribunal under Section 17

of the Administrative Tribunal Act, 1985 in the

interest of justice,

Lucknow:Dated: > Y
( Vinay Shanker )
Advocate,
Counsel for the Applicant,

Feb, {9,199,




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CTRCUIT BENCH AT LUCKNOW,

CONTEMPT PETITION NO, of 1390,

Dinesh Chandra Misrs

- +eso Epplicant,
Versus
V.KaAgarwal & another ,, «eeee Opp, Parties,

ANNEXURE No, ]




To,
The D.R,ii,
A N.R.;
Lucknow,
Refi~ Hegularisation of Service of tae applicant
. as dd, T.C. on the upgraded post from 1/1/79
and further to give promotional penefits to
the higher posts as per Hon'ble *riounal's
order dated 24/10/4cac, :
Sir,

1, have to inform your goodself that Hon'ble Cent-
ral Administrative Tribunal, Lucknow, was pleased to
ocuash the reversion order of the applicant dated 23/'12_/
1982 and have given an direction to regularise the
services of the applicant as Hd. T.C. against upgraded

vacancy on which he was promoted, from 1/1/1979,also

further grant consecuentiorkl benefits i.e. further
promotion to higher posts. Certified Copy of Order of
Trivunal dated 24/1,/108¢ is attached for your perusal

and to act accordingly,

You are therefore reguested to regularise the ==
_}k services of the avplicant as ¥d',T’b’ from 1/1/1979,
as other were given and to give further promotions to
algher posts as rer rule ir accordance with the Lripuna]

-'s order dated 24/1)/1czc,

Tharkirg You,

Yourts Faithfully

~

uckrow,cated; (D.C.Misra)

| 21/43/10g0. Hdy RG.

‘ . Caarpagh, Lugknow,
v /fncl s~ Copy of Trioun:1
drder dated 24/2»/19&9.




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD
CIRCUIT BENCH AT LUCKNOW

CONTEMPT PETITION NoO, OF 1990,

Dinesh Chandra Misra ., eese Applicant,
Versus
V.K, Agarwal & another ., ees s Oppe.Parties,

ANNEYURE No,?Z




: ,{ﬁyi;;“ﬂm\,/ﬁh The prayer is to quash a sultability test exsuination
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CENIRAL AUMINISTHAT LVE THIBUNAL, ALLAHARAD
Circuit Bonch at Lucknow

Keglstragtion T.A. No, 1105 of 1987

Writ Pollitlon No.10 of 1982 of ‘the g

High Court of Judicacure at Allahabad,
Lucknow Bench

Dinesh Chandra Misra Sy Applicant

Versus

Union of India & Others evrees Opposite Parties, g

Hon.Justice K(Nath; V.C,
MIK'OQEM'H- A!M.

(By Hon.Justice K.Nath, Vil

The writ petition described above has been
received by transfer under Section 29 of the Adninistrative

e

Tribunals Act XILI of 1985 for disposal by this Bench, ©

eld on 20,7.82 and an order of reversion of thae applicant

ssed on 23.12,82, Annexure~9 in consequunce of the

,Afﬁést from the post of Head Ticket Collectar to the post
S !

) SRS
D LY Tlcket Collector
YT et WL BT 0 .
e ch \~////

2

“~ e

In para 4 of ‘the application and corresponding
para 4 of the Counter Atfldavit, 1t 1s adnitted by both

tho partloes that the appliCant/while working as a Ticket
Collector in a substantive Capacitijas promoted on ad hoc

basis with effect from 1.1,80 to the post of Head Ticket

Gallecton,. Sinilarly, o canittiedn pars Shos tha

affidavit of both the parties that an order dated 24,11.,80

‘iwas passed by the 0.P.O, Promoting the applicant on ad hoc

\7;§a5is with hmnudiate eftect,

alongwith same othep persons,
40 the

post of Head Ticket Collectoy agyalnst an upgradaed

(D=2 2K j}(& sting. vacuncy .

T N ; o
\\» « i ™
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Howover in course of time the opplicant,

ulongwmth
others,

was called upon to dPPuar ot a test for reqular

selection to the post of Head Ticket Collector. The

applicant appeared at the test on 20th July,
protest.

1982 under
He was declared unsuccessful hence by the

impugned order dated 2.12,82, Annexurc-9 he was reverted

to the post of Ticket Collector,

4, Tho applicant's case is that according to the decision

of the Railway Board contained in Annexure-% and s
scheme tor upgradation of various selection posts with
instructions contained in Annexure-l, it was not
permissible to'hold a written test for regularization
of promotions on upgraded posts. Tha test, therefors,
was without jurisdiction and the order of

reversion was illegal.

applicant's
It is further contended thdt
according to those instructions thu applicant was
entitled to be regularised on the basis of his having

completed more than 18 months of service of Head Ticket
Collector since after Lo161980,
5S¢ According to the Opposite parties, however, the benefit

of automatic regularization after 18 months of service

did not apply to cases of employees working on ad hoc

basis on selection posts, It i sald that the applicuble

ordors are contained in Annexure-Cl duted 1H. 1,606 ond
not Annexure=% doted 3,3,72.

6. Wo have heard the lewrned counsel for both

ond huve gone through ‘the materia%/ on record,

to Annexure=Cl duted 15,1,0¢,

the parties
'Accoriidg

Pel sons vtio were Ofthld»lHJ

for more than 18 months could be reverted tor unsatistuc~
tory work only after followin

/ g the procedury prescribod




for taking disciplinary action, The circular went on

to say that that protection was avallable only to those
persons who had been empanelled (in selection posts) or

who had passed the suitability test (in non selection
posts). Admittedly, the applicant hsd not been empanelled
¢nd therefore he could not get beneflt of Annexure-Cl.
Annexure-5 dated 3.3.72 mentions that cases of staff
prodoted on regular basis_should be reviewed after one
year of continuous officiation with 3l Heta
their sultability for retention in the yrade., It was
further directed that tbe review of declsion ought to

be taken during the first eighteon months of officlating

—

service and that on that procedure belng followed there

.would be nu quustion of denyiny contirmation on cunpletion

of two yoars of ofticlating service in cleor permancnt
vacancy for reason 6f unfitnoss for confirmgtion. On
the faco of Ig this decision gpplies to porsons who are
promoted on regular basis. "Admittedly, the applicant
was promoted not on regular basis but on adhoc basis.

Annexure-5 therefore could not bring any benefit to him.

7. However, Annexure-l is a lster letter of the

Railway Board conveying its declsion in respect of

upgradation of verious selection posts. The lettg;“would
show that a declsion had been tuken far upgradation of
various seloction posts with ettect from 1.1,79 and for
oxpeditious implementation thereof had directed that
writien test be dispensed with fo; £illing up the
upgraded posts, It is noticeable that while the letter

wont on to say that selection test would continue to be




held in respect of regular posts, it wés declded in
unmistakabLe terms 1o dispenso with tho written test
for filling up the upgraded posts with the specific

object of avoiding delay in implementation of the

upgradation scheme. The decision went on to say that

it would not be cited as a precedent. signifying thaL
that was a one time relaxation. The closiny pdxagraph

of Annexure-l re-emphasized to maka spocial offorts

to fill up the wupgraded posts un '‘Lup priority bosis'.
8, As.alnoady mentioned, il is the aduitled casc
of both the porties in para 8 of thelr aftidovits

that the applicantﬁhad been given ad hoc promotion in

the upgraded post of Heod Ticket Collector on 1.1.80.
By the time when the impugned reversion order’ dated
23,12.82 was passed he had already put in more thun

two years and 1l months of service. It was not

T

expected, therefore, in the light of Annexure=-l, that
tho applicant should have been required to appear

at a written test for £illing up the post held by him.

9. 1f there was any doubt in this regord, 1t

apposrs to have been dis&polled by a circular doted
29,7.8%, Annexure-Sl setting out ihat, among others,
Hood Ticket Collectors who had worked on ad hoc basis
bulween 1922/9Qg\3£:}g,33\pend1ng finalization of
selection}sultability test may be reyulerised

from thu date of thelr completing 18 months ad hoc

service agalnst regular posts for the purpose of their

: senlority tar promotion to the next higher grade.
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10, On a consideration of thoso decisivns of

the Railway Board ond the facts of the pbosent case,
there is no mgnner of doubt thet the applicant could
not be called upon to appear at a writien test tor the
purposes of regularization to the upgraded post of
Head Ticket Collector and that since hao had already
completed 18 months of ad hoc service on that poust
prior to the holding of the examination, ha ought to
haQe been regularised without being called tov appear

y at the test. The order of reversion dated 23.12.82

contained in Annexure-9 therefore must be quashed.

bl The wppbircablon s allowed d Uhe updog datoed

23.12,82, Annexure-9 of the reversion of the¢ applicant
is quasheds Tho Gpp(Jsite parties are direcled to R
regularlsewﬁgeyhséxﬁ the services of thoe applicant as
Head Ticket Collector in accordance with law. They

snall also graﬁt to him such consequential benefits gas
may be admissible to the applicant. ©Opposite parties
will comply with this directions within three months
from the date of ruceipt of the copy of this order.

- Parties shall bedr thelr costs.
. /
Ct)v\'\h"’\ I"f‘—*‘« Ceye o
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BFFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

CIRCUIT BENCH AT LUCKNOW,

.CONTEMPT PETITION NO, OF 1990,

Dinesh Chandra Misra ,, «seeo Applicant,
Versus

V.K, Agarwval & another ,, eeeses Opp.Parties,

ANNEXURE No, 3
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Northern Railway

No.B/6/8/HA.1C/Court

NOTICE

The Hon'vle Central Administrative Iribunal
Iucknow in TA No. 1105 of 1987 passed the rollowing’

oréderss -

1) "Order of reversion of applicent Sri D.G, Misra

i1) "It further directed to regularise the services
of Sr. D.C, Misra as Hd. Tlcket Collector

i

Divisional Office,

ECMO!Q Dt. . Feb.'90.

Adhoc Offtg, HA: TC Gr. ise. %25-640(a8)/

fis.1400-2300 (RPS) at

Lucknow issued through

notice No.757-3-6/8-Hd,TC Dt. 23,12,1982

is quashed®

in accordance with law,"

iii) ™It also directed to grant Sri U.C. HMisra
such consequential benifits as may be

admissible to him.“

Complying with the abowve orders of the Hon'ble
CAT/Iucknow in accordance with law Sri L,C. Misra adhoc
offtg. Hd., TC Gr, Rs, 425-640 () against a selection
post stands regulerised in the upgraded post of Hd.

. Ticket Gollector Gr, Es, k25-640(RS) as a resull of
restructuring of Cadre w.e.fo 1.1.8%
the basis of his seniority in Gr. ns. 330-560(RS) and
record of service without requiring him to undergo
selection comprised of written test and viva-coce,
This regularisation of services against u

is in accordance with law i.e. @s per hic turn on

seniority list without superceding his erste while
consequent upon his regularisation in selection
TC Gr. Rs. 425-640 (25/Rs, 1400-2300(RPS)
and reckoning seniority in the cadre of Hd. TC Gr,

fise 425-640(35)/Res 1400-2300(RF3) accordingly, he

seniors,

post of Hd.

stands in turn for promotion to the §7st of Junior

Inspector Tickets Gr. Rs., 550-750(RS

a non-selection post to be filled in the basis of

seniority cum suitability,
to the post of JIT Gr. Rs.

Accordingly he is promoted
550-750 (RE)/Rs.1600«2660 (RPS)
and posted as JIT 1ine/BSB granting him consequential

benifits as admissible to him.

Copy forvarded for information and necessary action toi-

1e
2

e.

5.

Tateo-novification is issued in compliance with
the directions of Hon'ble CAT/Lucknow as aforesaid.

Sr. Divl, Personnel Officer,

8S/1K0 and BSB
DCIT/IKO and BSB.
Sr. DAQO/NR/Lucknow. -
Supdt/Bi1l, LKO
CLA/DRM/NR/LKO o
ZoRER
VS
e 7
%

i

-
o’y

—

AP L AN,

Iancknow.

\ 1!

’ ]
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i
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N ;
-
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Rs +1600-2660 (’RP5)




BFFORE THE CENTRAL ADMTNISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH AT LUCKNOW,

CONTEMPT PETITION NO, OF 1990,

Dinesh Chandra Misra ., ... Applicant,
Versus
' V. K, Agarwal & another ,, «+++ Opp.Parties,

e g

ANNEXURE No, 4
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NORTHIRN RALLWAY, T
d\ U o i iaional 0ffice, R
& Moy #5T B 6/B-Hd, 1.0, huoknowp b Dnollqaz. i
N-otidrc g,
e i The following changes are hefeby»cmﬁaréd to have immediate..
effect ;- ! R
o 4
L The undernotud staff Ofitg. on Ad—hac hﬂﬁiﬂ"
Gra fse 425-640 (Rf i) are reverted to their
Scale Rse 330-560 (RS) and posted at .mckno
R R Desigﬁation;:
No. HName : G
1. V. S. Mlsrd. 0fftg, HdsTsC. PBH .
& 2e Smt.Sushlld Deyi. ~do- SLED ;
5+  Shri Sunder Lal. ~do- ":;B§K ) :
4, .D.C. Nisra. ‘o uKO
_ e The und@rnoted staff who has’ been selected for the no
s “Hd, 1.C, scale H. 425-640 (RS) ere temporary: appo nt ‘
Ciigs g Gl and posted at the statlona no*ed aga; nst
e : Des;gnatlon. Statlon. P
o, Neme W a
1. U.R.Tevari, O fta.Ba TaC v KBTI KET-F im0
- 2. lohd.Moin, Jied g Pl e
cd e RS Ah T uyral 8. ~do~ - BeB ‘.33 L
/L 4's Puran Lal, TIE , LKO LKO Against an utlstlng
. : : wacanayﬂ :
Be M R.Kovia S/C offtg.Hd",T,C FD  FD~ f;s-r'
b SoKoLt%iVGdi. ‘ TTE o _‘ ‘ ) LK-O I—KO Against an QXlS""
2 { : o B i\ t%»”v»-“a.m‘y‘ 5
) 7. AoP .Singh. : OffthHdOTﬁc. SHG Sh' p e i ;
8., RePeSinghe : TTE, . Crg frxe V:l.ce “mbmushila
; - 2T Dagd revertmt gm T'ﬂ‘u
| 9, R.Jy.Dubey. IO LKO.,LLO )G oM :
SO &y : ; vf‘ ,
10. R.K,Singhs Offtg i, T.Ce - FBL “RBLSimtiifd il
! 11, M,H,Anvar, T8, LKO ON Vice Shri BDTewari
; Patired, : i
12, H.kajuor (81}, offtg.id. 2.0,  BSH BSB - ' i
13, 8,Kk.Dripathi. S Ql‘hc PD pRK Viece Sri Sunderlal :
Fé ", Ty - R rovertal oo TIHE, d
14. Prem Dass §/C //&/ of£tg. Hd\.'m\ LKO LKO -~ :
: ®( " ; %
- 1 " w s M ”‘J .h‘D I3 7] 1o<)+ T i
15, J.P.HeUpudhya. (@ f py: A AN o x‘fh’ﬁz;ﬁgf;.&,ﬁ 2
i e f PR N i D PBRH Vice Shpd®¥ .S, Hisra e
l(:’. .o/\'l. un l"ﬂ-ﬂT‘L,' \v\ﬁ" i‘ :‘\g‘)-‘f&lgii ’ (’[’{ rovgrtg-d as q‘TE' he : §
\\% 9 |

C ontdin. .
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8/ & Shri M Helnwar and J.P, N, Upacthya, TTEa have been Lr'm.»fel
ststhedriony request., Th)y are not entitled for tranql ar ﬁ,llow,
m : ot

transfer .[’zmq and Joining Lecl\m otc.

“his has the approval of LPO/LKO. :
o , : : e
Alvise movements AP : \, ‘

; : q

\

A ) = ol
= o o Mehta ).
for Divi, Peraonnalv:_o*flc*er

& Pcﬂwu wL"‘c kn 'Wg

"

e i ; bty ) "},\\1(%2“_.“ i | “x :

Station uupdt/LP'O ‘BSB, PBE & Fn,u S e
Station Master, BBK, XBI, sHE ) O & Rth i B

: i S : {
2« tha:Sr. D‘;O/Lucknow. ‘ ‘ _ i ; Faa
4s The Supdt/Pay Bill Ssction, T , Moo
: G o i, 4 % A £ ."b"'
e The 4S/Commercial Section, L ua sl e ,
6o The Divl, CIT/LK0 : , S gt
¥or informetion. and necessary action.: LRI | Vs
Qeene
\ * KSU %
s
AU
g - l\“
i
o
£ ‘ o -
il v ‘. 4
o, T \ \
'l 4 p | § 3 4 :
! i
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R BEFORE THE CENTRAL ADMINTISTRATIVE TRIRUN AL, ALLAHABAD,
CIRCUIT BENCH AT LUCKNOW -
CONTEMPT PETITION NO, of 1990,
Dinesh Chandra Misra ,, «es. Applicant,
Versus
Y V.K,Agarwal and another .. ... Opp.Parties,
ANNEXURE NO, &
A
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NORTHSRN RAILWAY

No. 131 v&‘B/III Dt. 3.3.84
NOTICS

A3 a result of the Sel action held for the post of
8.TeEo GeRe ”0‘25-640 ‘RSO) on 1506083 md 22.10083 the
following candidates, who have be2n placed on the panel
are promoted as 3.TeF. GeRe 425-640 (Rs.) and posted at
the station showing against eachi~

1. Shri 8:I. Ala= adhoc STE/ RSB
: ST/ BSH
2. ., Ranjest Singh sTR/%0 ST/

fSZATED ALIABEO STH/LKO STWL‘-
TTE/Lko STE/LXO.

3. 'Y} Q‘v Mi.“llﬂh

4e 2o Tara rd.
5. ,, KeN. 8ingh TTR/BSB STE/BSB

6. ,, Balram Misrs Qfft.Adhoc STE/B3B

STS/B3B
7¢ ,, De¥. Saxena - do= .8§TB/BEB
3., ,, GCopal Klsnore TrR/LXoe. STB/LXO.

Off.Adhoc SI3/BB (3T8/3SD

9s ,, ReSe Sinha
: Already Mdo)

10, ,, JeNe Awasthi -do= /Lo STZ/LX0.

11. ,, OeP. Basi ~3o- /RS8  STE/BS3 |
12 ,» DeCe Kar - 4o~ /353 SIE/BSB

13¢ ,, JeNe Gulati - & 7,, -3

14. ,, Brinda Raa\§/C) -do - gy

15, ,, Kanchan Ra@ (#/¢) = =do” -3o=

This has approval of 3ri DC8/DPO/Lko.

N «B.3 The iten No.l1 tO 15 except item HNO.4,8 & 8
who have already been working ia adhoc arcangament
ara regularizod in Grade 425-640 (Rs.)

A3/Pay Bill Lucknow.”

Sy~ St DaieOos

./) LXoe
\s R0

A ‘;¢ £
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD,

CIRCUIT BENCH AT LUCKNOW,

Contempt Petition No, of 1990,
Versus
V.K, Agarwal and another ., ¢e.es Opp.Parties,

P

ANNEXURE No. &




-« v
e Pl =
\ : Northern Rallvay.
N o 18 1=K/ (=0~ TVs . Division2l Off:ce

Iucknow Uhe 26/ 7 “4.

XOTICE

ts a result of selection of Inspentor of Tickets
Gr. Re,700-000(RC) held from 26,4.84 %o 23,4.8% the following

ConJdloates are selented end placed on the papeli~

1, &7 Eheo Baran Pde S/C. § 17/ LKOa -
O, §ri Bzbalin Chsudhary &/C. g;;/,g@. 12
- 3 . x T, BSHy ;
g: 3 &gz &m*.":')galsl{sf'a. : H'];‘L’C/'?bo
5. . Ja de Khone SIT/BSEN: :
6o " GoPs HMohavineshs 8/C,. Conductor/ IX0.
' 7. 1y 'll.S-, R-'lj’."fto ST}:\‘/HGOQI‘C Offi(\,CQ
8' PN '.‘:Ixivast?va. : &IB,"\KB.
{ 9. gt Se Ke Cupta. S T:/I.KO.
Y 10. " K. L. Tzndan, : Conductor/ EED.
211 % U,R Tivard. ‘ Hd.13/¥E L
12, Y ¢1t~f Hussaln, , ST/ P, ;
13. " pQ}II s:ﬂgh' I. t 2 Sz[‘/IKOQ : 5 e
14, " Rajpati Ram. $S/C, € I/ ESB, ‘ ¥
Se- " B dichr ; & J1/PBL :
- 16, ¥ i’if Fo Sfu,t:?’ onouc%‘ér/ 1X0s
; 18, " S,No Erivastava, ~fo=
This 4s a provisionel panel. ,
i i ' = ; 2 ot f /
2 : : : Divisional PeTsopnel Officer,
; \ sy : : N.my. Ll!Ck.‘lpHa
i A i _ Copy to:-~ : :

1) s8/I¥o, FD, PBH, BSB, ,

2) §€6/Kashd, . : :

3) B4C40:(G),Hde yrs.0fffce, NoRlys Baroda House, héw Delhis
4) &r, D, 4,04/ Incknowa

5) i«E.IPBSbil ')/ Lucknows

\{—\/{ Aca A < e | : dka

Kiv
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CENTRAL ADMINISTRATIVE TRIBUNAL

BEFORE THE HONSBIBOHIGE COURTCOBFIDICATIRR AT ALLAMABAD
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LUCKNOW BENCH, LUCKNOW

CONTEMPT PETITION No, of 1990,

P ¥
}“w [
é
f-wj;ﬂ
Dinesh Shandra Misra .. ees. Petitioner/
Applicant,
Versus
V. K. Agarwal & another .. eees Opp.Parties,
AFFTDAVIT

I, Dinesh Chandra Misra aged about
49 years son of Srf Luxm?! Narayan Misra resident
of 14, Hardo! Marg, Chowk, Lucknow, the deponent,
do hereby solemnly afffrm and state on oath as
under :-

_ 1.  That the deponent i3 the applficant-
petitioner *x xkm himself in the above noted
petition, as such is fully conversant with the facts

of the case deposed hereto asunder,

2, That the contents ofparagraphs 1 to
A
"+~ |4 - of the accompanying contempt petition

are true to my own knowledge and those of paragraphs

= : ——are based on legal advice, which

are also believed tobe true by me,

o W That there are 6 annexures to the




b
27 - b

e %

accompany ing petition and all of which are the

photo copies of thefr respective originals,

Lucknow:Dated: %Kgle@b*y<1

Deponent,
Feb.]q‘,1990.

Verification

T, the deponent named above do hereby
verify that the contents of paragraphs 1 to 3 of
this affidavit are timme to my own knowledge., No
part of it is false and nothing material has been
concealed, so help me God,

ftl-u«&4i

Deponent,

Lucknow:Dated:

Feb, 19,1990,

T personally know and identify the depone-
nén who has signed bef me,

N p My
( Vinay Shanker )

Advocate,
Solemnly affirmed beforeme ony () —.2 -G
at||-};a.,m /psm, by Sri Dinesh Chandra Misra, the
deponent who is identified by Srf Vinay Shanker,
Advocate, High Court,

T have satisfied myself by examining the
deponent that he understands the contents of thfis
affidavit which have been readout and explained
to him by me,

f\ZO)‘LL -G

\ L A‘“‘"

3¢k

3=l 25

Bate .\ —Ea"r tQ ’{‘:)6




S LE Ly [ i S RS {0 AT

1| (gg%) l{; - -
ATt (gEiAg) a %‘W ﬂan'-ll'

’)7 A \\ In ( (1 A W\ (.‘"“\ ‘ VN i\";l LA ;“ h
Ty adl (923)
FAR
,jy gl nfgara“t(g‘?ﬁg
lC ©

I

((* k('\\ft/\(

Fo gEEAT | @A 2& waﬂaﬁ'iaro' o gux fEd
.?gesgm ¥ wed ik A fama www, geawe (U Clas)o¢)
g5y, aEiAIE AT, AN, AGAT AZEA T ATAT AR
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